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The applicant in this case has filed another 

0.A.No.536/90 which has beenadmitted by us. That appli- 

cation was filed on the ground that since the present 

application was filed, number of orders have been issued 

and the applicant preferred to file separate comprehensive 

application and hence OA-536/90 was filed before us and 

that has been admitted. 

In view of thB circumstances, this application 

cF 

is dismissed as withdrawn. 
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